
  

38 Faget wrw.goytpressmp.nic.in 
@ Wt area tte fee a we FZ.       

  

  

  

WAH 172] ANoTe, GAIA, festa 13 sitter 2022—Ga 23, Bea 1944 

atisag oy frat 

Aaa, feat 13 ater 2022 

  

  

BH. UH Y3-14-2019-1—-Uis (24) RATS Aral Vd Vay HX SEIysA, 2017 (2017 HT 19) HY ART 23 Bl BIRT 
(2) @ ded wad wfccal ar WarT aed By, Wor UE oRye at fire S arene wy, Taga, ERI sa fart SH 

SRT HAH WH W3-14-2019-1—UTe (33) feria 17 Fg, 2019 4 Prafead tee Sal ze wT — 

ad sftp 4, Ureeh a, main 3 sik wee Udita wfateal @ are Frafead wa dea aie vfafteat oy 
sraenftd fear aren, Bew — 

“4. 6815 Ges Va at $e UT Gers Vat fort aor Freee 90 iter 
UT ae arp Geng Vet et; yorg Ua aiiey 

5. 6901 0010 «= Rferepraa Uilarel aay ur ae et fafermraa rect a ge 

6. 6904 1000 ~=s frafeft ge 

7. 6905 1000 «= Ak ST A Ba HW) Tiga ” 

2. Ue HAA 01 BAe, 2022 Hl Wat Se AM oa. 

FATS H UIT H AM S TA ASMA, 

ara. sada, orate. 
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344 Rae woraa, fein 13 ate 2022 
  

arore, feate 13 atte 2022 

WH. UH V-3-14-2019-1-Tis aR H Ufa S squads 34a H US (3) H aT 4, Sa aN wT Bawa 

pute Ws B3-14-2019-1-Tia (24), Peaiw 13 Ste, 2022 HT SAGA sqarTe Weare S via F WIGAN Waa 

fear wTat & — 
FAUT GH USI B AA S TA SMTA, 

ara. sfrareda, ooraferd. 

Bhopal, the 13" April 2022 

No. FA-3-14-2019-1-V(24) :—In exercise of the powers conferred by sub-section (2) of Section 23 

of the Madhya Pradesh Goods and Services Tax Act, 2017 (19 of 2017), the State Government, on the 

recommendations of the Council, hereby makes the following amendments in this Department's notification 

No F A-3-14-2019-1-V(33) Dated 17th May 2019, namely — 

In the said notification, in the table, after serial number 3 and the entries relating thereto, the Following 

Serial numbers and entries shall be inserted, namely — 

"4. 6815 Fly ash bricks or fly ash aggregate with 90 percent. or more fly ash content; 

Fly ash Blocks 

5. 6901 0010 Bricks of fossil meals or similar siliceous earths 

6. 6904 1000 Building bricks 

7. 6905 1000 Earthen orroofing tiles" 

2. This notification shall be deemed to have come into force on the 1* day of April, 2022 

By order and in the name of the Governor of Madhya Pradesh, 

R.P. SHRIVASTAVA, Dy. Secy. _ 

  

Pris, wera ART cen cheat UPR, ATTN SRI MH Gals Ferrey, Arorer S Afact cea weerfert—-2022.


